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 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 RECENT  INCREASE  IN  IAF  FLYING
 ACCIDENTS

 SHRI  INDRAJIT  GUPTA  (Alipore):
 Sir,  I  call  the  attention  of  the  Minister
 of  Defence  to  the  following  matter  of
 urgent  public  importance  and  I  request
 that  he  may  make  a  statement  there-
 on  :—

 “The  recent  increase  in  the  numper
 of  LA.F.  flying  accidents  culminating
 in  the  tragic  death  on  the  26th
 November,  972  of  ace  pilot  Wing
 Commander  Gautam.”

 THE  MINISTER  OF  STATE
 (DEFENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 VIDYA  CHARAN  SHUKLA):  My.
 Speaker,  Sir,  I  regret  to  inform  the
 House  that  Wing  Commander  P.
 Gautam,  Double  M.V.C.,  was  killed  in
 an  aircraft  accident  on  25th  Novem-
 ber  1972,  9  KMs  east  of  Poona  air-
 field,  The  aircraft  was  on  a  routine
 training  flight.  A  Court  of  Inquiry
 has  been  ordered  to  investigate  the
 eause  of  the  accident.

 Aircraft  accidents  are  unfortunate
 happenings,  and  public  concern  for
 them  is  justified.  However,  flying  ac-
 cidents  in  the  Indian  Air  Foce  must
 be  viewed  in  their  proper  perspec-
 tive,  vis  a  vis  the  operational  roles
 assigned  to  the  service,  the  rapid  ad-
 vances  in  the  performance  of  military
 aircraft  and  their  ever  increasing
 complexities,  the  need  for  rigorous
 training  to  achieve  combat  prepar-
 edness,  and  the  consequent  increase
 in  the  total  flying  effort  of  the  service.
 It  also  needs  to  be  borne  in  mind  that
 the  LA.F.  today  is  much  larger  than
 what  it  was  even  0  years  ago,  and
 its  activities  cover  the  entire  length
 and  breadth  of  the  country.

 Despite  all  the  care  and  attention  to
 detail,  some  accidents  do  occur,  some-
 times  because  of  human  failigs,  some
 times  for  reasons  beyond  contfol.
 This  is  so  in  all  Air  Forces,  not  ours
 alone.  It  is  our  constant  endeavour
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 to  eliminate  to  the  maximum  extent
 practicable  aircraft  accidents.  Acci-
 dents  are  investigated  in  detail  and
 the  lessons  learnt  from  them  are  ap-
 plied  to  the  improvement  of  the
 equipment  concerned,  or  of  the  Lain-
 ing  of  air  and  ground  crews.  The  staff
 of  the  Aeronautical  Inspection  Service
 at  the  LA.F.  Repair  Depots  has  been
 strengthened.  In  addition,  Directo-
 rates  of  Maintenance  Inspection  and
 Air  Staff  Inspection  have  been  formed
 at  the  Air  Headquarters  to  enforce
 correct  maintenance  and  operating
 practices  and  procedures  throughout
 the  Indian  Air  Force.

 It  is  not  the  practice  for  Air  Forces
 to  make  public  the  particulars  of  all
 accidents,  for  that  would  reveal  in-
 formation  of  operational  value.  We
 are,  therefore,  unable  to  compare  our
 accident  rate  with  those  of  other  Air
 Forces.  What  can  be  said,  however,
 is  that  the  current  rate  of  accidents  is
 within  the  rate  of  the  past  0  years
 and  does  not  indicate  an  increasing
 trend.

 SHRI  INDRAJIT  GUPTA:  The
 reason  why  I  have  tabled  this  calling
 attention  notice  is  that  a  great  deal
 of  public  concern  has  been  caused
 lately  by  reports  which  have  appeared
 about  a  considerable  number  of  acci-
 dents  during  the  last  three  months—
 September,  October  and  November.  I
 had  hoped  that  in  his  statement  the
 Minister  would  at  ‘least  confirm  or
 contradict  the  reports  which  have  ap-
 peared  regarding  the  frequency  of
 accidents,  instead  of  giving  just  gene-
 ral  observation  saying  that  it  is  well
 within  the  rate  for  the  past  0  years,
 which  does  not  mean  anything  to  us.

 I  am  now  referring  to  accidents
 involving  both  trainees  as  well  as
 regular  pilots.  There  were  six  crashes
 between  September  and  October  in
 which  trainees  were  involved.  These
 have  all  appeared  in  the  press.  Four
 of  these  took  place  at  Hakimpet  in
 which  there  were  fatal  casualties.  One
 of  the  aircraft  involved  was  a  Vam-
 pire.  In  reply  to  a  question  of  mine
 last  week,  on  the  l6th  of  November,
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 the  Defence  Minister  has  also  admit-
 ted  that  “there  have  been  three  major
 accidents  involving  naval  aircraft
 based  on  Dabolin  since  July  1972;  in
 two  of  these  the  pilots  have  been
 killed”,  Hs  may  take  shelter  under
 the  techtical  argument  that  these  air-
 craft  beloriged  to  the  navy  as  they  are
 Raval  aircraft.  It  is  amatter  of  concern
 because  all  these  are  part  of  the
 armed  forces  and  these  planes  have
 been  involved  in  these  accidents.  Of
 course,  lastly  there  is  the  very  tragic
 loss  that  the  country  has  suffered  in
 the  death  of  one  of  our  ace  pilots,  who
 was  the  hero  of  the  last  two  wars,
 who  won  Mahavit  Chakra  twice,  Wing
 Commander  Gautam.  What  the  pub-
 lic  requires  is  an  assttrance  from  the
 government  that  there  is  nothing
 wrong  with  the  aircraft  on  which
 training  is  imparted  to  the  trainees
 and  that  there  is  also  nothing  defec-
 tive  in  the  training  methods

 I  would  like  to  know  from  him  whe-
 ther  it  is  a  fact  that  the  aircraft  which
 are  normally  used  for  training  pur-
 poses,  namely,  Kmshak,  Harvard  and
 Vampire  T55  and  perhaps  one  or  two
 others,  some  of  these  aircraft  if  not
 all  of  them,  have  no  equipments  for
 maintaining  contact  with  ground  con~
 trol  once  they  are  above  a  certain
 altitude;  once  they  have  reached  a
 eertain  height,  the  trainee  pilot  in
 that  aircraft  has  no  means  of  commu-
 nication  with  ground  control  or  in-
 forming  ground  control  of  any  diffi-
 culties  that  he  may  be  experiencing
 If  that  is  so,  may  I  know  whether  any
 steps  are  being  taken  to  rectify  that?
 May  I  also  know  whether  these  train~
 er  aircraft  have  adequate  arrange-
 ments  for  the  pilot  to  bale  out  in  case
 of  any  difficulties,  either  by  means  of
 automatic  ejection  as  we  have  in  the
 latest  fighter  aircraft  or  any  other
 means  by  which  he  can  bale  out  in
 good  time  é¢ven  if  he  has  got  into  diffi-
 culties?  For  example,  Wing  Com-
 mander  Gatttum  was  not  a  trained,  he
 was  one  of  the  most  experienced  offi-
 cera  in  otr  air  force.  I  do  not  know
 what  aircraft  he  was  operating  on  the
 28th  of  ‘November.  though  the  state-
 ment  says  “on  &  routine  |  training
 flight”.  ,
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 SHRI  VIDYA  CHARAN  SHUKLA:
 “routine  flight”.

 SHRI  {NDRAJIT  GUPTA:  ‘Your
 Statement  says  “routine  training
 fight”.  In  fact,  I  learnt  it  only  from
 your  statement.

 Why  should  it  be  that  a  person  of
 the  experience  and  skill  of  Wing  Co-
 mmander  Gautam  also  was  apparently
 not  able  to  bale  out  or  to  use  his  ajéc-
 tion  system  to  get  out  of  the  aircrafe
 intime?  This  question  the  Minister
 should  answer.  Then,  I  have  already
 asked  about  the  equipments  of  these
 aircraft  which  would  assure  the
 trainee  pilots  of  adequate  safety.

 I  hope  he  would  agree  that  pilot
 training  in  peace  time  is  more  risky
 than  the  train:ng  of  ordinary  solhers
 for  obvious  reasons.  So,  in  the  case
 of  accidents  what  is  the  procedure  by
 which  these  investigations  are  carried
 out?  Is  it  not  a  fact  that  at  present
 the  responsibihty  for  investigation  or
 inquiry  ७  always  with  the  Comman-
 der  of  the  particular  establishment  to
 which  the  aircraft  was  attached?  Why
 is  it  that  some  sort  of  more  high-
 powered  technical  committee  of  in-
 quiry  could  not  be  set  up  to  go  into
 at  least  the  fatal  accidents?  As  you
 know,  in  thé  case  of  civilian  aircraft
 which  crash  sometimes  with  loss  of
 life,  there  are  public  inquiries,  high
 level  inquiries  for  which  judges  are
 appointed.  But  in  the  case  of  these
 military  aircraft  in  which  the  pilots
 or  the  flying  instructors  or  the  trame-
 es  are  killed,  is  it  a  fact  that
 the  inquiry  is  limited  only  to  the
 Group  Captain  level  of  officer  who  is
 connected  with  that  particular  estab-
 lishment  and,  if  80,  can't  this  system
 be  made  ritre  comprehensive?

 Lastly,  I  would  like  to  ask  about  the
 compensation,  if  any,  given  to  the
 trainee  pilots,  to  thélr  dependarts,
 who  are  killed  in  such  accidents.  Is
 it  &  fact  or  not  thaf  at  present’  the
 tules  do  not  permit  anything  except
 an  =

 ons
 payment  to  be  made:  at

 thd’  ai  of  the  Government

 depending
 én  'the‘dependence  of  their
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 families,  showing  that  they  are  finan-
 cially  needy  people.  There  is  no  in-
 surance  cover  either  for  the  trainee  or
 for  the  aircraft.  There  is  no  system
 of  accident  gratuity  or  any  rules  laid
 down  for  compensation.  If  that  is  so,
 will  the  Government  kindly  look  into
 these  matters  which  have  caused  great
 concern  among  a  large  number  of
 people  whose  sons  have  gone  into  the
 Air  Force?  Please  inform  us  what
 you  propose  to  do  in  this  matter.

 SHRI  VIDYA  CHARAN  SHUKLA:
 When  I  said  that  Wing  Commander
 Gautam  was  on  a  training  flight,  it  is
 that  every  pilot  of  the  Air  Force  has
 to  keep  on  flying  to  keep  int  trim.
 That  is  to  say,  even  if  he  is  an  ace
 pilot,  he  cannot  sit  back  and  just  re-
 main  idle.  He  must  complete  a  cer~
 tain  amount  of  flying  hours
 every  month  to  keep  in  trim  There-
 fore,  he  was  on  a  routine  training
 flight.  That  is  what  I  have  said.

 Secondly,  about  the  safety  mecha-
 nism,  as  the  hon.  Member  is  aware,
 ‘we  have  developed  our  own  jet  train-
 er.  I  am  now  talking  of  the  people
 who  are  trained  to  be  jet  aircraft/
 bomber  pilots.  They  are  trained  in
 the  aircraft  developed  by  the  Hindus-
 tan  Aeronautics  Ltd.  There  is  the
 bailing  out  system  available  there  in
 that  aircraft-I  ami  not  too  sure  about
 the  wireless  contact  as  to  at  what
 altitude  they  can  maintain  the  wire-
 less  contact  and  beyond  what  altitude
 they  cannot  maintain  the  wireless
 contact.  I  shall  surely  find  out  about
 this  point  that  the  hon.  Member  has
 raised,

 The  court  ef  inquiry  is  ordered  in
 all  such  cases  according  to  the  proce-
 dure  that  has  been  laid  down.  I  am
 not  at  present  aware  at  what  level  the
 court  of  inquiry  is  appointed.  But  it
 4g  a  fairly  high  level  court  of  inquiry
 and  thdependent  of  the  persons  who
 fre  or  who  are  jikely  to  be  connected
 ‘with  the  causés  of  the  accident.

 AGRAHAYANA  7,  2894  (SAKA)  LAF,  Flying  234
 Accidents  (CA)

 The  last  point  that  the  hon.  Member
 made  was  regarding  the  payment  to
 the  families  of  the  late  pilots.  It  is  not
 true  that  they  are  not  covered  by
 insurance,  etc.  I  would  like  to  give
 particulars  of  the  benefits  that  the
 families  of  such  pilots  receive

 SHRI  INDRAJIT  GUPTA:  I  am
 asking  about  the  trainee  pilots,  not
 about  the  regular  pilots.  I  know,  for
 iegular  pilots,  there  is  a  scheme.

 SHRI  VIDYA  CHARAN  SHUKLA:
 This  Calling  Attention  is  regarding
 regular  pilots  and,  therefore,  I  have
 the  particulars  of  compensation  that
 is  payable  to  regular  pilots.  I  shall
 collect  the  information  about  the
 trainee  pilots  who  are  sometimes  in-
 volved  in  the  accidents.  I  will  lay  it
 on  the  Table  of  the  House.  As  re-
 gards  the  regular  pilots  of  the  Aur
 Force,  whenever  they  are  unfortu-
 nately  involved  in  accidents,  their
 children  are  looked  after  by  the  Air
 Force;  their  wives  get  the  allowance
 and  they  get  ex-gratia  payment  plus
 the  family  pension,  death-cum-retire-
 ment  gratuity,  special  family  pension
 ete.  All  those  and  other  things  are
 given.

 On  the  general  question  of  acci-
 dents,  I  have  covered  it  in  my  own
 statement  that  the  accidents  have
 been  occurring  and  they  have  been
 causing  ug  a  great  deal  of  concern.
 We  in  the  Ministry  have  also  been
 looking  into  this  matter  as  to  how  to
 control  and  bring  down  the  rate  of
 these  accidents

 SHRI  INDRAJIT  GUPTA:  May  I
 know  whether  the  Government  will
 consider  the  setting  up  of  any  form
 of  high-powered  technical  inquiry  to
 go  into  the  accidents  which  result  in
 casualties  rather  than  leaving  it  to  the
 routine  investigations  by  the  officers
 of  the  establishment  to  which  the  air-
 raft  is  attached?

 SHRI  VIDYA  CHARAN  SHUKLA:
 Our  Ministry  is  looking  into  the
 matter.  In  the  Defence  Ministry,  we
 are  assisted  by  the  technical  people
 who  are  in-charge  of  these  matters.
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 about  ‘compensation  for  training
 pith

 SHRI  VIDYA  CHARAN,  SHUKLA
 Ff  will  give  the  information  to  the
 House

 att  मुक्तिधाम  [सिह  मलिक  (रोहतक)

 अध्यक्ष  महोदय;  जितने  सिम्पल  तरीके  मौर

 लग  मिनिस्टर  महोदय  ने  इस  कालिंग

 एं टेन्शन  नोटिस  का  तहरीरी  जवाब  दिया  हैं

 यह  मामला  उतना  सिम्पल  दिखाई  नहीं  देता

 है  ।  ये  एकिपिडेंट्स  या  एयर  कशिश  हाउस

 “के  सामने  एक  बड़ी  भयानक  तस्वीर  पेश  करते
 हैं  T  एक  एक  महीने  में  चार  चोर  ऑक्सीडेंट्स

 होते  हैं,  जो  कि  व  सिर्फ़  डिपैंडैंस  भोर  एयर

 कोर्स  लिए,  बल्कि  सारे  मुल्क  के  लिए

 गहरी  चिन्ता  का  बायस  बने  नये  हैं  ।]  हमारे

 जो  होनहार  नौजवान  एयर  ठोस  में  भर्ती  होते

 हैं,  बे  वहां  एक  मकसद  भौरे  सिन  की  लेकर

 जाते  हैं।  बड़े  अफ़्सोस  के  साथ  कहना  पड़ता

 हैँ  कि  उसका  चह  मकसद  भौंरा  मिशन  बीच  में

 अधूरा  रह  जाता  है  और  वे  उस  को  पूरा  नहीं
 कर  पते  हैं।  ये  एक्सपर्ट्स  एयर  फ़ौजें  के  लिए

 जड़ा  जबरदस्त  धक्का  है  प्र  सारे  मुलक  के

 लिए  एके  चिंताजनक  बाते  है  1

 एक-लेमन के  तौर  पर  मैं समझ  सकता  हूं
 'कि  न  एयर  कॉशन  की  दो  तीन  बेमुद्दती  हो

 ही  हो

 2

 कीं:  अपनी  :  गलती

 कस्

 इव हीं, वा यह थी
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 अलावा  इसमें  शी

 Reka  ु  ह ey %
 gard  अंवर्चमेंद  उस  को  थोड़ी
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 हुए  तो

 झ्
 tetas!

 होने  तौर  दनी  या  इं  स्कूटर:  की  चलती  होते  के
 7  सेंट  भी  हो

 सकता  है  1  क्या  गवर्नमेंट ने  कभी  इस  पेहलू
 को  एसएमसी  कराने  की  कोशिश  की  -है  या

 नहीं  ?  भाष  जानते  हैं  कि  रोजाना  सी  ०  कराई

 पु,  के०  जी०  बी०  कौर  एन्टी  नेशनल

 एलिमेंद्स  या  फ़िफ्य  कालमिस्ट्स  का  जिक्र

 किया  जाता  है  ।.एसी  बात  नहीं  है.  कि  वे

 हमारे  मुल्क  से  चीन  गये  हैं।  इस  मुल्क  में  फिफ्थ

 कोलमिस्ट्स  भी  रहते  हैं  मैं  समझते  हूं  कि

 इसमें  सेबोटेज  का  भी  एलिमेंट  हो  सकती  है
 क्या  गवर्नमेंट  ने  इस  पहल  को  की  एग्जाभिन
 कराने  कीकोशिश  की  है  ?

 जैसा  कि  श्री  इन्द्रजीत  गुप्त  ने  कहा  है.

 जब  दूनी  पायलट  मर  जाते  हैं,  तों  उनके

 बारीसान  को  किसी  किस्म  की  इमदाद  नहीं  दी

 जाती  हैं।  यह  बड़े  प्रयास  की.  बात.  है  मैं  यह
 जानना  चाहता  हूं  कि  ट्रेसी  पायलट्स  और

 रैगुलर  पायेलदुस  की  सर्विस  कन्बीशन्ज  में

 इतना  तक  क्यों  है।  दोनों  फ्री  सिफ्र  इतना

 (कक  a  पायलट  सेडॉई में में  जाती  हैं  तो  दुश्मन

 केह बाई  जहाज  उसको  चेज  करते  हयी  उस  पैर
 ब्राजील  फ़ायर  की  जाती  है  ट्र  वायरस ont  2०101:  नयी

 को  पवन  या  फ््दुद्सी  में  किसी  किस
 के

 इमदाद  नहीं  दी  जाती  है।  उनके  बूड़े  बिंदास

 शर!  मासूम  बच्चों  का  सहारा  उठ  जाता  है। et  Se  Se  es
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 के  अन्दर  कोई  किसी  किस्म  की  तरमीम  करने

 की  सच  रहे  हैं  या  नहीं  सोच  रहे  हैं?  गौतम  का

 केस  उन्होंने  फरमाया,  उसकी  जो  इन्क्वायरी

 बैठाई  गई,  उस  एन्ड बाय  री  क  राशन  की  रिपोर्ट

 राज  तक  नहीं  झाई  ।  यह  बड़ी  चिंताजनक

 बात  है  |  यह  बात  समझ  में  नहीं  बात।

 मिनिस्टर  साहब  ने  फरमाया  है:

 “Despite  all  care  ang  attention  to
 detail,  some  accidents  do  occur
 sometimes  because  of  human
 failures.”

 Human  failures  are  regrettable,  but
 the  defects  in  the  machinery  ase  not
 excusable  at  all

 कराने  चल  कर  वह  कहते  हैं  :

 “sometimes  for  reasons  beyond
 control.  .”

 Will  the  Minister  kindly  detail  those
 reasons  which  are  beyond  control?

 जैसा  मेरे  से  पहले  इन्द्रजीत  गुप्ता  जी  ने

 फरमाया  कि  उनके  श्रीधर  मशीनरी  वगैरह

 इस  तरह  की  नहीं  हैं कि जिससे  उसका  ग्राउंड

 कण्ट्रोल  नहीं हो  पाता  है।  मेरा
 लास्ट  क्वेश्चन

 यह  है
 ‘Will  the  Ministers  be:  able  to  tell

 whether  constant  checking  and  over-
 hiuling  is  dohe  before’  ari  aircraft  takes
 off.  the  ground  and  ‘it  is  net,  allowe.  to
 take  off  unless  it  is  cleared  and  the
 clearance  is  counter-chéckad?
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 इन्क्वायरी  होती  है  और  यह  भी  देखा  जाता

 है  जे  कहे
 करी  राहू की हैबोटेज क क

 एलीमेंट
 है  या  नहीं

 ?
 यह  बात  नहीं  हैं  कि

 इसको  नजरपन्दाज़्  किया  जाता  है  ।  और

 अगर  1:21  कोई  बात  सामने  भ्राती  हैं  तो  उस

 पर  हम  कोताही  करते  हैं  1  ऐसी  बात  हमारे

 सामने  प्रभी  तक  राई  नहीं  है।  जहां तक॑  इन्होंने

 पूछा कि  हम  क्या  कर  रहे  हैं,  इन को  कम  करने

 के  लिए  या  इसको  रोकने  के  लिए  तो  उसके  बारे

 मैं  तो  मैंने  कंपने  मुख्य  वक्तव्य  में  काफी  विस्तार

 से  बताया  कि  किस  तरह  से  हमने  एयरोनॉटिकल-
 रिसर्च  इंस्पैक्शन  सब्र  शरू  की  है,  फिर

 डायरेक्टोरेट  हैं  मेंटिनेंस  इसपेक्शन  को

 कौर  एयर  स्टाफ  इंस पेक शन  को  भी  बाय:  है

 जिससे  कि  जो  भी  मेंटिनेंस  रेगुलेशंस  हैं  और

 जो  भी  ट्रेनिंग  रेगुलेशस  हैं  उनमें  जहां  कहीं  भी

 कोई  कमियां  या  खामियां  हैं  उनको  ठीक  किया

 जा  सके  ।  जब  जब  हमारे  धयान  में  कोई  बात

 भाती है  हम  उसे  करते  हैं।  इमदाद  के  बारे  में

 जो  सवाल  पूछा  है.
 उसके बारे  में  मैंने  ग्रामवासी

 दिया  है
 कि  ट्रेनिंग  पीरियड  में  जो  इमदाद  देते

 हैं.  या  उनको  परिवार,  के  सदस्यों  को.  देते.  हैं
 'उसके  बारे  में  जितना  भी  विवरण  है  वह  सब

 इकट्ठा  करके  मैं  सभा  पटल  १२  रख  दूंगा  ।

 रहूंकी हैबोटेज का

 SHRI  BIRENDER  SINGH  RAO-

 यह  बॉ ग्रोसे:  उसके  अन्दर इंडाप्ट क्रिया जाता किया  जाता.  (Mahendragarh):  ‘The  very  fact  that

 हैया  नहीं?  इन बातों का जबाव मस्ती महोदय का  जमाव  सकती  महोदय  रिग  chap  ae
 a  dall  attention

 « बजाहंत के साथ द के  साथ  द  AB yer]
 th

 “ih  थी  विद्याचरण शुक्ल  :  om  rere, “hee

 जब  इस  तरह  को  ुंबहनाएं  होतीं हैं.  तो:  अब

 हरी  नीति  है  तो  हर  एक.  जी:  :की .
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 SHRI...  BIRENDER  SINGH  RAO
 The  call  attention  motion.  does  not
 mention  specifically  about  the.  pilots  in
 service,  It  is  regrettable  that  the,  hon
 Minister  has  not  been  informed  by  the
 Department  as  to  what.  relief.  benefits
 are  available  for  the  trainee  pilots.  I
 hope  he  would  pay  attention;  to  this.

 I  am  not  quite  in  agreement  with  the
 ‘hon.  Minister  when  he  says  that  he  is
 uMable  to  compare  the  accident  ratic
 of  the  Indian  Air  Force  with  the  Air
 Fortes  of  countries.  which:  have  a  much
 larger  Air,  Force  than  India  because
 that  woulq  reveal.  operational  informa-
 tion.  .When  he  says  that,-he  admits
 that  accidents  are  on  the  increase  and
 that  was  the  cal]  attention  motion..  He
 is  not  able  to.  say  what  is  respdnsible
 for  this  increasing  number  of  accidents.
 One  would  normally.  understand  loss
 of  life  in  a  war.  But  here  our  trained
 ang  experiencég  pilots  are  losing  their
 valuable  Hves  in  routine  flights  anc
 the  number  of  accidents  is  increasing
 for  the  past  some  months.  That  is  a

 ‘matter  of  grave  concern,  .  I  would  like
 to  know  whether  it:is  due-to  any  defect

 -of  the  equipment  in  the  aircraft,  in  the
 particular  type  of  aircraft  that  is  being
 used  for  such  flights  or  whether  it  is

 -due  to  improper  maintenance  of  the
 aircraft:or  it  ig  due  to  lack  of  training
 of  the  pilot  trainees  for  handling  a
 particular  type  of  aircraft.  Or,  is  it  a
 case  of  manufacturing  defect?  I  would
 like  to  know  about  this,  Sir.  The  ratio
 of  acéidents  ‘in.  comparison  with  other

 -countries,  seems  to  be  much  larger  in
 India.  Why  shoulg  this  be  so?  The
 Minister  stateq  about  the  kinds  of  air-
 craft  used  for  training  purposes  etc.  I
 do  not,  why..be  cannot  say,  what

 “particular  types  of  aircraft  have’  proved
 to  be  accident-prone  in  the  past:  some

 i  would  ike  to.  know  whet

 ie iy  ‘have  not.  been  satisfactory
 96  far,  Thatis  why'l  am  ‘asking  this

 oe  He;says,;  staff  hag.  been  हेना:
 dnerensed.  He  says;  certain  steps  have  ea
 seen.  taken.
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 MR.  SPEAKER;  |  Please  ask  a  .ques- on.

 SHRI  BIRENDER  SINGH  RAO:  This
 is  the.  question  I  am  asking.  a

 I  don’t  know  why  you  are  so  im-
 patient  with  me,.

 MR.  SPEAKER:  Not:at  all.  it  is
 your  own  view.  Don’t  talk  like  that.
 Please  ask  a  question.  I  am  asking
 you  to  conclude  now,

 SHRI  BIRENDER  SINGH  RAO:.  I
 have  seen  just  now  that  you  gave  two
 chances  to  one  Member.

 MR.  SPEAKER:  Business  Advisory
 Committee  has  decided  that  they  should
 not  be  given:  more  than  half-an-hour.
 It  is  already  nalf-an-hour.

 SHRI  BIRENDER  SINGH  RAO:  You
 gave  two  chances  to  one  Membez.  from
 one  party.  I¢  you  stop,  I  don't  want
 to  ask  anything.

 MR,  SPEAKER.  Don’t.ask  anything.

 SHRI  ATAL  BIHARI  VAJPAYEE
 (GWALIOR):  Let  him  reply  to  the

 points  raised

 tt  जांबुबत  घोट  (नागपुर)):  अध्यक्ष

 महोदय,  काल  टशन.  जब  किया  गया  दोदो

 सम्माननीय  सदस्यों  को  जो  मौका  मियां  गया

 जो  वक्त  दिया  सजा  Cho  as

 इंडिया  लही वय  हम  फिरता  हुआ  है

 पहले, िं'वहले को ज्यादा पहले  को  ज्यादा  देता है  और  -  बाकी.

 कोथोड़ोंदेनाहै।.  ४]

 +  a
 आंब बत  औोडे।धह:कहां  है:  ऐसा
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 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour)  You  said  5  minutes  to
 ach  Member.  You  gave  23  minutes  to
 him  the  other  day  I  wrote  to  you
 Therefore,  it  was  decided  in  the  Busi-
 ness  Advisory  Committee  meeting  that
 for  this  Cailing  Attention  Discussion
 we  have  to  set  aside  between  45
 minutes  to  one  hour  although,  Sir  the
 Suggestion  was  made

 MR  SPEAKER,  |  dont  accept

 SHRI  JYOTIRMOY  BOSU  Let  the
 report  of  the  Business  Advisory  Com-
 mittee  be  examined

 MR  SPEAKER  The  decision  was,
 the  Sneaker  should  iry  to  see  that  it
 finishes  in  half-an-hour  but  mn  excep-
 tional  cases  not  more  than  40  minutes

 SHRI  S  M  BANERJEE  (KANPUR)
 Tt  was  decideq  that  half-an-hour  to  45
 minutes  will  be  given

 MR.  SPEAKER  I  have  my  bad  ex-
 perience  that  whatever  we  discuss  a
 the  Committee  you  do  not  support  that

 there,

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING  AND
 ‘TRANSPORT  (SHRI  RAJ  BAHADUR):
 I  may  say  that  :t  was  agreed  that  gene-
 rally  Calling  Attention  should  take
 about  30  minutes,  but  in  exceptional
 cases  Whérée  the  Inatter  38  important,
 40  minutes  That  was  the  decision
 -arrived  at

 ओ  बोस्  शहि  राग  :  कप  शरीफा  के

 तपा  कमजोर  मेम्बरों  के  अपर  प्तेब  बैठते

 है  पूरा  से  नहीं  बोलते  हैं,  ,
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 भय  महोदय  भाप  कमज़ोर  नही  हैं,
 श्राप  ऐस।  नही  कह  सबते  ।

 श्री  जादूगर  थो  8  पसक्ध्यक्ष  महोदय,  क्या

 सदन  में  कु  छ  मेम्बरों  की  मौ तोर ली  हो  गई  है---
 बकाए  ज़्मकों  हुक्के  बारे  में  बतला  द्रोणिः।  ?

 आज  तक  7  व-एलेक्शन  डी-डेढ  घण्टे  चला  है

 है  कौर  हमन  देखा  है  कि  उसके  बाद  भी  चला

 है।  प्रकार  कुछ  भाँवरों  की  मावोपली  हो  गई

 है  ता  हम  उसका  तो  7

 अध्यक्ष  महोदय  इसीलिये  इनको

 कितना-गए  वाइज़  री  बाटी  मे  रखा  गया  था

 कि  ज्यादा  टाइम  न  नग्गे  t

 क्या  आप  लागा  की

 (व्यवधान  )

 श्री  जाया  घोटे

 शक्ले  देख  4”  cl  उन्हे

 अभी  हमत  "खा  कि  सम्मान नीव'  सदस्य

 श्री  इन्द्रजीत  गीता  जय  बोल  रहे  थे  तो  उनको

 दो  बार  बोते  का  मौका  दिया  गया  ।  पहली

 बार  बोले  रस्म  बाद  फिर  आपने  बोलने  के

 लिये  उनको  वक्त  दिया,

 सम्यक  महोदय  श्री  इख्धजीत  याफ़ता
 को  .0  मिनट  से  ज्यादा  नहीं  दिया  ।

 श्री  वीरेन्द्र  सिह  राव  जिसका  कमज़ोर

 समझते  है  उसको  दबाते  हैं  t

 wenn  महोदय  राव  साहब  जब  भी

 मैं  शाप  को  कहता  हु-यह  दूसरी-तिवारी
 सका  हुन-साप  इसी  तरह  से  रिटार्ट  करते  हैं-
 जो  मुसीबत  नही  मालूम  देता

 थी  जावबुबंत  चोदे  लेकिन  जित  तरह  से

 सम्माननीय  सदस्य  राव  बीरन  सिह  को  आपने

 है 1.  दिया  याह  तरीका  ठीक  नहीं  है  ।  हमने
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 [श्री  जरुरत  घोटे]

 यहां  पर  देखा  है  कि  जीते  की  भाप  मोनोपली

 समझते  हैं  उनसे  शाप  नहीं  बोलते  हैं

 झध्येक्ष  महाँबर्य मेंमें  के  लिये
 श्च्छां  नहीं  लगता  है---मैं  मेम्बर  को  कहूँ  कि
 श्राप  कम्बल.  करें  और  मेम्बर  कहें  कि  श्राप
 मेरे  साथ  इस  तरह  से  करते  हैं  मेम्बर  कब
 सकता  है  कि  मैं  दो  मिनट  में  खत्म  करता  हूं
 लेकिन  इंस  तरह  से  कहने  का  कोई  तरीका

 नहीं  हैं.  a  (व्यवधान)  a  care  बैठिये

 श्री  जाँबुबंत  चोटे  :  लेकिन  मैं  आप  सें
 बाल  कर  रहा: हूँ  4

 अध्यक्ष  महोदय  :  लेकिन  मैं  श्राप  से  अभी

 बात  नहीं  कर  रहा  हूं  1

 श्री  जाँच  छोटे  :  मैं  तो  बात  कर  रहा

 हूं  ऐसा  तरीका  नहीं  द्वारा  चाहिये

 (व्यवधान  Jew  .  काल  टेन्शन  में.  केवल

 सवाल  पूछना  चाहिये  ।

 अध्यक्ष  महोदय  :  इसीलिये  तो  यह
 मामले  बिजनेस  एडवाइज़री  कमेटी  में  आया
 कौर  यह  फैसला  किया  गया

 थी  झील  बिहारी  वाजपेयी  :  कुछ  फैसला

 नहीं  हुआ

 SHRI  BIRENDER  SINGH  RAO:  I
 cannot  stand  this.  “I  walk-out

 ShriBirender  Singh.  Rao  then  left
 the  House.  cree  gt

 SHRI.  JYOTIRMOY  -  BOSU:  .Do  not
 fay  this,  Bir.  Kindly  do  not  mislead

 the  House...  OE  Ro  a

 ‘ot  he  Bihieess
 ro  api
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 oat  30  छा  द  नः
 गया  कि.  कोशिश  ककी  जाकर  कि.  भाष  न
 यह  खत्म  हों  जाये

 मं

 और  दल  विहारों  बाजपेयी  :  कोशिश

 करना  अलग  बात है।...

 ब्च्यदर  'महोदय:  नगर  कोई  खास  बात

 हो  तो  40  मिनट  में  खत्म  किया  जाय।

 SHRI  SEZHIYAN:  (Kumbakonam):-
 It  has  not  been  put  to  the  House  yet..

 भ्रध्यक्ष  महोदय  :  क्या  हर  बात  हाउस  में

 रखी  जाय  ?  जो  बातें  आप  बिजनेस  एडवाइजरी
 कमेटी  में  होती  हैं  कय।  उनको  हाउस  में  रखें  ?

 SHRI  JYOTIRMOY  8080:  What  you:
 have  said  is  not  correct..  Let  it  be  on
 record.  What  you  have  said  is  tot:
 correct.  This  is  misleading.

 श्री  जांबुदंत  छोटे  ;  प्रॉयर  महोदय,

 मुझे:  दो.  मिनट  दीजिये,  काल-एलेक्शन-  में  जब
 |

 कन्सण्ड  मिनिस्टर  जवाब  देते.हैं  तो  उसके  बाद”

 दो-चार  सवालात  पूछते  चाहिये  i  इस

 में  काज-एलेक्शन
 का  जवाब  देने  के  बाद

 ५  4
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 झायँ  महो रुथ  :  जरूर  जामा  चाहिये
 मैं  भी  चाहता  हूं  ।

 श्री  शत  सहाय  पॉच्चे  (राज नन्द गाव)  :

 अध्यक्ष  महोदय,  डाट  ती  ये  रहे  है  ।

 शनी  जांबवंत  छोटे  :  छापे  मेरी  आवाज़

 से  घबरा  जाते  हैं,  तो  मै  क्या  करू  t

 MR.  SPEAKER.  We  have  one  hour
 after  the  question  hour  upto  the  lanch

 ,  time.

 अब  हालत  यह  हो  गई  है  कि  ललच

 टाइम  भी  इसी  में  लग जाता  है।  इसी

 लियें  मैंने  उस  दिन  श्राप  से  कहा  था

 कि  किसी  किसी  दिन  तो  सच  टाइम  के  बाद

 भी  बैठना  पड़  जाता  है,  जिसका  नतीज!  यह

 होता  है  कि  हाउस  को  लंच  के  बाद  जिस  वक्त

 बटना  चाहिये  उसके  बजाय  तीन  बजे  बैठते  है

 भर  एक  घण्टा  कम  हो  जाता  है  ।

 थनी  अटल  बिहारी  बाजपेयी  :  श्राप  एक

 बजे  खत्म  कर  दीजिये  उसके  बाद  बैठे  ।

 SHRI  SEZHIYAN:  At  O'clock  you
 can  adjourn  the  House.

 wera  महोदय  :  उसके  बाद  दूसरा

 काम  लेना  होता  है  1

 SHRI  JYOTIRMOY  BOSU:  Let  this
 be  elerreg  up  because  I  was  a  party
 present  at  this  much-talked  about
 Business  Advisory  ‘Committee  meeting.
 Shri  Banerjee  was  also  there.  It  was
 Suggested  that  we  would  try  to  finish
 the  call  attdittion  motion  discussion  In
 45  minutes  ta  one  ‘hour,  if  }  remember
 aright.

 MH.  SPEAKER:  No,  no.

 SHRI  JYOTIRMOY  BOSU  No  deci
 sion  was  taken,
 263i  LS.—38,
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 MR.  SPEAKER:  Ask  your  friends.

 SHRI  JYOTIRMOY  BOSU:  Let  us
 have  the  proceedings  of  the  Business
 Advisory  Committee.  Let  us  examine
 it.  No  decision  was  taken.  But  what
 surprises  me  is....

 MR.  SPEAKER  I  will  show  you  the
 proceedings.

 SHRI  JYOTIRMOY  BOSU  Very
 well—I  hope  the  proceedings  are  all
 right.

 If  you  decided  to  do  it  within  half-
 an-hour  or  fortyfive  minutes,  I  would
 say  that  you  in  your  wisdom  have
 allowed  23  minutes  one  day  to  one
 member  whereas  whenever  some  other
 mernbers  speak,  even  in  the  fifth
 minute  the  bell  rings,  in  the  seventh
 minute  the  bell  rings.  This  is  very
 painful  Once  I  saig  ‘double  standard’.
 You  did  not  lke  it  I  cannot  repeat
 it.  But  I  ask  is  this  uniform  stan-
 dard?

 लो  जांबवंत  छोटे  :  इसमे  एक  बात  तो

 हो  गई  है  कि  इसमें  यूनीफार्म  स्टैण्ड  नही  है।

 SHRI  8,  M.  BANERJEE  rose—

 MR.  SPEAKER:  He  will  kindly  sit
 down.  It  had  already  taken  a  lot  of
 time.

 SHRI  VIDYA  CHARAN  SHUKLA:
 The  hon.  member  has  asked  two  ques
 tions,

 SHRI  JYOTIRMOY  BOSU:  What  iw
 the  ruling?

 MR.  SPEAKER:  No  question  of  rul-
 ing;  you.  do  not  accept  anything.

 SHRI  JYOTIRMOY  BOSU.  Why  can~-
 not  we  sort  it  out  now?

 MR.  SPEAKER:  I  am  not  going  to
 because  you  do  not  stick  to  it.

 SHRI  JYOTIRMOY  8080:  It  is  your
 goose.
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 SHRI  VIDYA  CHARAN  SHUKLA
 He  asked:  ‘whether  the  accident  sate.  in

 ‘Our  air  force  could  be  compared  with
 ‘the:  actident  votes  in  ether  alr.  leroes
 of  the  ‘world.  I  have  indicated  in
 mate:  stxtement:  that  it  is  not  possible

 to  do  so  because  it  is  not  the  ‘practice
 of  the  air  forces  of  the  world  to  reveal
 this  information.

 In.  our.  cage,  for  instance,  this  year
 in  1972,  there  have  been  ag  many  as
 97  aircraft  accidents  because  of  bird’
 hits.  This  is  one  thing.  In  the  state-
 ment,  I  have  indicated  there  are  gome
 reasons  beyond  our  control,  Some-
 times  whety  these  aircraft  ane  flying  at
 very  high  speeds  particularly  at  a  low
 level,  if  Ig  not  possible  for  the  crew.  to
 see  a  bird

 epproasving
 and  avoid  it

 by  monouvring.  97  aircraft  accidents
 took  place  only  because  of  one  reason
 I  have  indicated  here

 “The  secong  point  he  made  was  9
 imply  from  the  various  actions  we
 have  taken  to  reduce  thé  Zfequency  of
 the  accidents,  that  because  actions  have
 beey,  taken  it  indicated  there  was  some
 deficiency  earlier.  This  ig  implied  in
 tha  statement 7  made.  As  the  air  force
 is  growing  and  as  we  meet  with  acci-
 dents,  we  have  been  inquiring  into
 them  and  whenever  we  have  found
 there  was  any  snag  or  deficiency,  we

 have  removed  it;  Thig  ig  a  continuous
 process:  which  we  are.  implementing.
 Therefore,  the  possibility  of  such  aeal-
 dents  taking  place  would  become  less
 and  teas,  If  you.  compasé  the  numberof
 training  flights  in  the  last  ten.  years.
 with  the  accident  rate,  it  does  not
 show  ‘an  upward  trend;
 have  imdicited:  ‘Some  hon,  Marnbers
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 SHRI  JYOTIRMOY  BOSU:  ‘There
 should  be  a  Ryley  Commitee, For  28  years  there  hag
 ing.

 MR.  SPEAKER:...  There
 Pat

 no
 breach  of  any  rules,  Now,  Samar
 Guha,

 rer

 SHRI  ANANTRAQ,  PA’  (Khed)
 I  was  present  on  the  890 oh  the  time
 of  the  accident,  ‘89,  I  ‘wauld.like  ta
 narrate  one  thing.

 ‘MR.  SPEAKER:  No  question  of  any
 narration.  Nothing  will  go  on  record.

 आप  लोग  पढ़ते  ही  नहीं  है  कि  रूस  में

 कसो  2  ॥

 SHRI  SAMAR  GUHA  (Contai):  Sir,
 I  am  sure  the  whole  House  is  equally
 shocked  as'  myself  to  hear  the  tragic
 news  of  the  death  of  a  brilliant  officer
 like  Wing  Commander  Gautam.  I
 am  ‘alao  sure  that  this  House  will  ex-
 press  its  deep  sense  of  appreciation
 for  the  high  sense  of  courage  and
 deep  sense  of  appreciation  for  the
 high  sense  of  courage  and  nobility  uf

 tried  to  save  the
 tion)—the;  report.  is  thete-~and  the
 rural  areas,  and  tried  to  take  the
 aircraft  40  some.  other.place.  J  am  giso
 sure  that  the  hon,  House  will  express
 its  feelings  of  condolence  to  the  be-
 reaved  fgmily.  a

 ng

 it
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 the

 tae

 ent  the  facty  and
 es  for  the

 5  Ras years,  giving information  as  to  how  ac
 oceurred  during  test  with  new
 aircraft,  during  the  for  new
 Pilots,  ह...  the  routine  flights. I  want  to  the  figures  so  that we  may  also  judge  whether  the  trend
 ig  incyersing  or  deereasing  oF  js
 stagnant.  That  is  one  thing.

 Secondly,  the  hon.  Minister  said
 that  there  are  reasons  hayond  control
 I  want  to  know  what  are  the  reasons
 beyond  control.  They  can  be  es-
 plained.  I  think  failure  vf  the  instru
 ment  tq  contract  the  ground  is  one
 thing.  If  the  aircraft  goes  up,  how  to
 gontact  it?  I  want  to  know  whether
 arrangements  for  aytomatic  bale-our
 and  contact  with  the  ground  have
 been  provided  in  respect  of  our  air-
 craft,  particularly  the  new  aircraft
 which  are  taken  out  or  training  and
 also  for  routine  flights

 I  do  not  want  to  say  why  Govern-
 ment  cannot  try  to  have  pilotless
 aircraft.  I  do  not  know.  They  are
 very  costly.  But  I  think  one  impor-
 tant  point  showld  be  remembered
 Thet  is,  in  the  last  Lok  Sabha,  when  a
 similar  tragic  accident  happened  in
 the  case  of  Wing  Commander  Das,
 there  was  a  furore  in  the  House,  and
 there  was  hot  only  a  Call  Attention
 motion  but  a  regular  motion  raised
 hy  Mrs.  Sharda  Mukeriee  gud  there
 waa  along  discussion  on  it.  In  that

 an,  she  also  pointed  out  cer-
 tain  lacunae  in  the  ocess  0
 enquiry  is  ordered  to  investigate  into
 the
 wag  a  vg  on  the Xe b-
 ject  for  9  few  po  ant

 Gorn  apgrt  trom  depend

 bo
 on  th

 mabe
 of  the  court

 enquiry  being  instituted  by
 the  Defence  Ministry,  some  other
 king  of

 —
 @aquid  9jso,  ba

 i
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 available  were  brought  to  the  notice
 of  the  Inquiry  Court  in  that  discus-
 sgn,  by  ह.

 +e
 Mykerjae  and

 other  algo,  and  the
 Government  assured  the  House  that
 they  wavid  take  some  action.

 Gbri  Indyajit  Gupta  raised  the
 questian  af  judicial  enquiry;  I  do  not
 kmew  whether  personal  factors,  or-
 ganigational  factops  and  departmental
 factors  would  not  come  in  the  way
 if  emaviry  ig  done  by  those  who  are
 new  in  servieg.  If  you  are  not  agrce-
 able  to  judicial  enquiry  into  such
 matters,  is  it  possible  to  have  the
 retired  Air  C  oy  the  Deputy  Air
 Chief  or  the  eect  technical  experts
 of  the  Air  Force  Deptt.  constituted
 into  a  committee,  not  to  have  depart-
 mental  persons,  so  that  they  may
 actually  go  inté  the  whole  affair  and
 facts  to  conduct  impartial  enquiry.

 SHRI  VIDYA  CHARAN  SHUKLA
 Hon.  Member  is  asking  for  statistics.
 For  the  last  three  years,  £  havé
 got  statistics  here  but  it  would  be
 difficult  to  put  it  in  the  order  he
 wants  it  because  in  certain  cases  it  78
 very  difficult  to  determine  the  cause
 of  accidents.  We  say
 how  many  accidents  took  place  in
 test  fights,  how  many  in  trial  flights
 and  how  many  in  routine  flights.  If
 the  hon.  Member  wants  jt  we  shall
 supply  that  information.

 SHRI  INDRAJIT  GUPTA:  All

 accident  is  within  the  rate
 of  the  past  ten  years  arid  does  not

 an  increasing  trend.  He  hae
 to  the  conclusion  but  he  is  not

 show
 come
 ready  to

 Fe  uF
 the  data,  so  that

 we  can  be  about  the  conclu-

 MR,
 ba  ng  arin

 yay  heave,  you

 sey  tat  infor
 ड्

 oa

 to  the  Member  if  you  04९9
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 (Mr.  Speaker)
 not  got  if,  This  call  attention  motion
 is  about  a  particular  accident.

 SHRI  VIDYA  CHARAN  SHUKLA:
 I  have  already  indicated  in  repiy  to
 Shri  Indrajit  Gupta  that  the  training
 aircraft  have  facilities  of  baling  out
 and  contacting  ground  staff  and  the
 control  tower.  About  enquiry,  I
 havé  already  indicated  that  we  m  the
 Ministry  are  looking  into  this  matter.
 ‘Why  does  he  want  retired  officers  to
 be  inducted....

 SHRI  SAMAR  GUHA:
 why.

 SHRI  VIDYA  CHARAN  SHUKLA:
 «e-.when  we  have  the  serving  techni-
 cal  officers,  highest  officer,  to  assist
 us  in  looking  into  this  matter  along
 with  the  officials  of  the  Ministry.

 MR.  SPEAKER:  I  want  to  say  to
 Mr.  Vajpayee  that  I  have  called  for
 the  proceedings  of  the  Committee;
 this  Committee  meeting  was  held  on
 l7ith  November.

 I  have  said

 SHRI  8,  M.  BANERJEE:  Give  me
 an  opportunity  to  clarify;  I  was  also
 present,

 MR.  SPEAKER:  That  Committee
 recommended  that  this  should  be  the
 time  to  be  given  to  call  attention
 motion.

 SHRI  s.  M.  BANERJEE:  It  was
 suggested  by  Mr.  Piloo  Mody.

 MR.  SPEAKER:  Normally  I  do  not
 quote  their  proceedings,  I  am  quot-
 ing  the  relevant  porfion.  The  time
 to  be  given  to  the  call  attention
 motions  should  normally  be  half  an
 hour  and  in  rare  oases  it  may  extend
 upto  forty  minutes,

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  When  was  the  recom-
 mendation  made?

 MR.  SPEAKER:
 November.  After
 hefore  the  House.

 ‘This  was  on  I7th
 thet  it  was  put

 Many  Members
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 were  of  the  view  that  it  ६002  a  lot  of
 time  and  I  put  it  before  you.

 SHRI  JYOTIRMOY  BOSU:  No,  Sit.

 MR.  SPEAKER:  I  have  not  put  it
 myself,

 PROF,  MADHU  DANDAVATE
 (Rajapur):  Has  a  single  call  atten-
 tion  motion  been  disposed  of  in  half
 an  hour?

 MR.  SPEAKER:  In  the  beginning
 when  call  attehtion  motion  was  a
 substitute  ‘because  of  so  many  other
 motions,  Members  were  given  8
 chance.  Members  could  not  make  a
 speeck;  they  can  ask  only  questions.
 The  rule  is  still  there.  They  started
 by  seeking  clarifications.  Now  they
 have  started  making  long  speeches.
 They  not  only  take  the  whole  of  the
 zero  hour  but  sometimes  they  take
 the  lunch  hour  also.  That  was  why  it
 was  put  before  the  House

 SHRI  SHYAMNANDAN  MISHRA
 So,  the  recommendation  was  mude
 on  the  1th  November,  ten  days  back?

 MR  SPEAKER:  Yes.

 SHRI  JYOTIRMOY  BOSU:  We
 were  not  there,

 MR.  SPEAKER:  Mr.  Dinen  Bhat-
 tacharyya  was  there  from  your  party.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  It  was  only  a  sugges-
 tion  by  somebody;  it  was  not  a  re-
 commendation,
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 time  has  to  be  given  to  the  minister
 also.

 MR.  SPEAKER:  Others  will  accept
 my  request,  but  not  Mr.  Samar  Guha.

 हप्ता  H.  M.  PATEL:  Sometimes
 thé  fret  speaker  takes  30  minutes.
 "Poday  the  first  speaker  tdéok  5
 minutes.

 MR.  SPEAKER:  We  have  been  fol-
 lowmg  this  practice  that  the  calling
 attention  plus  the  formal  business  of
 jaying  papers  on  the  Table  etc.  will
 be  finished  by  7  o'clock  and  the  regu-
 Jar  business  taken  up  after  ,  lunch.
 But  sometimes  the  calling  attention
 goes  into  the  lunch  hour  also,

 SHRI  BIRENDER  SINGH  RAO:
 There  should  be  a  practice  that  the
 name  of  a  member  should  not  appear
 more  than  once  mm  a  week  in  calling
 attention  motions.  There  are  certain
 members  whose  names  appear  so
 many  times  a  month  and  the  names  of
 other  members  do  not  come  up  at  all.

 अध्यक्ष  महोदय  :  राव  साहब  को  मैंने है
 नाराज़  करने  के  ख़याल  से  कोई  बात  नही  कही
 थी  वह  तो  मेरे  बहुत  पुराने  दोस्त  हैं  इकट्ठा
 रहे  हैं  कैबिनट  में  भी  साथ  रहे  हैं  कौर  अन्य

 जगह  भी  उनका  मेरा  साथ  रहा  है  लेकिन

 कोई  ऐसी  बात  नहीं  हुई  ।  इस  मौके  पाँचो
 मैंने  कहा  है  उसे  उन्हें  किसी  ग़लत  तरीक़े  से

 नहीं  लेना  चाहिए  ।  मैंने  तों  सिर्फ  यही  कहा

 कि  जब  मैं  श्राप  से  कहता  हूं  तो  बाप  फौरन

 मुझे  कह  देते  है  1  हर  फे  जब  ऐसे  थे  कहते  है

 तो  फिर  मुझे  भी  थोड़ा  सा  गुस्सा  भरा  गया  कौर
 '

 आपको  भी  भा  गया  ।  राव  साहब  को  भी

 उसे  भूल  जाना  चाहिए  भौर  मैं  भी  भूल  जाता

 हूं।
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 श्री  बोरे  सिह  राज :  मैं  तो  प्रत्यक्ष  जी

 हमेशा  भाप  का  लिहाज  करता  हूं  और  हमेशा
 बाप  से  डर  जाता  हू  इसलिए  आप  मेरे  साथ

 जैसी  सख्ती  करते  हैं  बैसी  दूसरों  के  साथ  नहीं
 करते  हैं

 were  महोदय:  ऐसी  बात  नही  है।  मुझे
 श्राप  से  बचपन  का  प्यार  है

 श्री  वीरेन  सह  राय  हालत  तो  यह  है

 कि  00-100  काल  स्टेशन  नोटिस  देने  के

 बाद  कही  पूरे  सैशन  मे  एक  बार  उसमे  मेरा

 नाम  आता  है  और  वह  भी  सबके  ग्रामीण  में

 आकर  ।

 प्रत्यक्ष  महोदय  ::  मै  मैम्बर  साहब  से

 कहूंगा  कि  बहु इस इस  तरह  से  'रिटौटे  न  करें।

 If  you  make  a  submission  that  you
 want  two  minutes  more,  I  never  deny
 it.

 SHRI  SEZHIYAN:  Is  it  going  to
 be  the  procedure  in  future  that  only
 half  an  hour  will  be  allotted  to  calling
 attention  motions?  [f  that  is  the
 decision,  let  us  be  very  clear  about
 it.

 MR.  SPEAKER:  Do  not  lay  a  very
 hard  and  fast  rule.  Sometimes  we
 have  short  notice  questions.  That
 business  also  requires  time.

 SHRI  DINEN  BHATTACHARYYA:
 Then  there  are  chances  of  double
 standard,

 MR.  SPEAKER:  Do  not  do  it  every
 time,

 aft  हुकम  सद  कछु बाम  :  (मुरैना)
 प्रभी  उन  माननीय  सदस्य  ने  जो  डबल  स्टैण्डर्ड

 की  बात  कही  है  वह  गलत  बात  है  कौर  उसको

 निकाल  देता  चाहिए  ।
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 «we  महोदय  :  |  तर्क  सिंका लग  ?

 झ  या  तो  बह  खुद  निभी  या  हाउस  से  मैं  हो

 निकल  जाऊं  t

 In  such  cases,  where  thers  is  short
 notice  question,  it  should  be  the  prac~-
 tice  that  the  tyme  should  not
 exceed  whit  Hae  in  both  cases.
 That  should  be  the  mormal  practice.

 It  should  normally  be  half  an  hour;
 in  some  cases  40  mihutes.

 SHRI  SHYAMNANDAN  MISHRA:
 e  seems  to  be  some  misgivings

 abeut  the  way  the  decision  of  the
 BAC  has  been  recorded,  because  no
 one  on  this  side  of  the  House  agrees
 that  such  a  decision  was  taken,

 SHRI  INDRAJIT  GUPTA:  Some-
 body  madé  a  suggestion.

 Sit  §.M  SBANERJER:  Shri
 Pilod  Mody  made  a  suggestion  that
 at  shouJd  be  40  minutes.

 MR,  SPEAKER:  It  has  been  my
 very  sad  experience  that  after  some-
 thing  is  depided  in  fhe  BAC,  I  am
 let  down  here.

 SHRI  SHYAMNANDAN  MISHRA:
 ‘That  would  never  happen.

 MR.  SPEAKER:  I  give  the  discre-
 tion  in  your  hands  and  then  you  come
 here  and  say  like  this.  I  am  not
 going  to  follow  any  particular  prac-
 tice.  I  will  use  my  discretion,

 SHRI  8,  M.  BANERJEE:  I  sug-
 gested  that  instead  of  five  members,
 it  should  be  three,  Shri  Piloo  Mody
 said  that  the  sitting  should  not  erode
 into  ‘the  lesich  hour.  Then  you  said
 that  it  should  be  for  30  minute,  and
 in  éxtracrdinary  rintters  it  sould
 be  extended  to  40  minutes.  Our  in-
 tention  is  that  it  should  finish  before
 the  lunch  hour.  Wh  staha  By  thet.
 I  was  saying  that  if  you  give  five  of

 seven  indies  to  bach  member
 the  Minister  also  wants  equal
 then  it  cannot  be  finished  in  380
 elevates,

 ;  of
 Shri  Birender  fingh  Rao  30  qunutes

 was  gue
 mere  member  to  ask  a  question  and
 the  Munister  to  reply.

 SHRI  INDRAIJT  GUPTA:  Because
 the  luck  of  balict  has  favoufed  me,
 Sir  you  atta  I  ate  Being  accuied  of
 somne  Rind  of  4  richopoly,  7  waft  to
 make  it  cléar  that  I  afi  800  @  tidiio-
 polist  atid  I  do  not  want  ६0  bé  a
 wéhepolist,  ‘The  moh

 0829
 tan  be

 handed  over  either  to  Shri  Birditer
 Singh  Rao  of  Shri  Syotirmoy  fdsu.
 I  have  no  objection.

 MR.  SPEAKER:  BSotmetinves  I  pray
 that  you  may  kindly  give  some  peace
 to  me.  Let  us  dispose  of  all  these
 items  before  we  adjourn  for  lunch,

 PAPER  LAID  ON  THE  TABLE

 Reporr  ON  Myp-teRM  Gentrat
 Exvection  i  Innis

 ५:  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  JUSTICE
 (SHRI  NITIRAJ  8 ‘hon  CHAU-
 DHARY):  I  beg  to  lay  on  the  Table
 a  copy  of  Report  (Hind  version)  on
 the  Mid-term  General  Elections  in  Thdia,
 1968-69.  in  the  States/Union  Territories
 of  Bihar,  Hatyana,  Punjab,  Uttar  ह
 desh,  West  Bengal,  Nagaland  and  Pon-
 dicherry.  Volume  (Statistical.
 [Pléased  in  torary  see  No,  LT-383i/727

 MR.  SPEAKER:  Dr.  Karen  Singh  to
 cotitinue  his  speeck—Carriags  by  Air
 Bil,  Shall  we  take  it  up  after  lunch?

 We  now  adjourn  for  lunch  to  re
 amemble  at  3  0"  Clock,


